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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NQO(s). 942 OF 2006

STATE OF RAJASTHAN Appel I ant (s)
VERSUS
BALVEER @ BALLI & ANR. Respondent ( s)

(Wth appln(s) for exenption fromfiling OQT.)
Date: 01/02/2013 This Appeal was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE A K. PATNAI K
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

For Appellant(s) Dr. Manish Singhvi, AAG
M. Amt Lubhaya, Adv.
M. MIlind Kumar, Adv.

For Respondent (s) M. K. B. Upadhyay, Adv.
M. Raj esh Pathak, Adv.
M. Pushkar Anand, Adv.
M. Ranbir Singh Yadav, Adv.
M. S.R Setia, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Dr. Manish Singhvi, |earned Addi ti onal Advocat e

Cener al

appearing for the State of Rajasthan comrenced his subm ssions at
2.00 p.m and was on his | egs when the Court rose for the day | eaving

the matter as Part-Heard.
Let the natter appear in the cause list retaining its

position,

but it will be taken up on Thursday, the 7th February, 2013 as Part-

Hear d.
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